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variations and modifications as 
the Chairman may make;

that the Committee shall make a re
port to this House by the last day 
of the first week of the next 
Session; and

that this House recommcnds to the 
Lok Sabha that the Lok Sabha 
do join in the said loint Commit' 
tec and communicate to this 
House the names of members to 
be appointed by the Lok Sabha 
to the Joint Committee.”

12.02 hrs.

UNTOUCHABILITY (OFFENCES) 
AMENDMENT AND MISCELLA

NEOUS PROVISION BILL

R p.p o k t  o f  Jo j n t  C o m m i t t e e

SHRI S. M. SIDDAYYA (Chamara- 
janagar): I bet to present the Report
of the Joint Committee on the Bill to 
amend the Untouchability (Ofiicnces) Act, 
1955 and further to amend the Representa
tion of the People Act, 1951.

(3w *E'Si) : artsrer

#  W* w r  f  :

‘‘Police atrocities beyond measure with 
no parallel even under foreign rule/’

arwqr : w #  TiMhn * r t
f  i 3rrcr m  r*r 

v n r fr  i z tm r t hn*r w i
•rltci« tfcRT fRT I

12.03 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): With your permission, Sir, 
I rise to announce hat Government

Business in this House during the week 
commencing 25th February, 1974, will 
consist of:—

(a) Discussion on the President's 
Address.

(b) Consideration and passing of the 
Esso (Acquisition of Undertaking 
in India) Bill, 1974.

As Members are already aware, the 
Railway Budget for 1974-75 will be presen
ted on Wednesday, the 27th February and 
the General Budget for 1974-75 on 
Thursday, the 28th February, 1974.

PROF. MADHU DANDAVATE 
(Rajupur): I suggest that the following 
items should be taken up and due time
allotted for the discussion of those subjects.

(1) In the last session it was agreed that 
the recommendations of the Sugar Com
mission should be discussed. I hope that 
some time will be allotted to that.

(2) We had already set up various com
mittees for the Plan. I hope a comprehen
sive discussion of the Plan would be taken 
up.

<3) Theie have been icferences on a 
number- of occasions to some of the aspects 
of the international monetary system. A 
comprehensive discussion, once and for all, 
should be taken up on this question so that 
members of this House will have the oppor
tunity to express their view-points on the 
reforms to be introduced in the Inter
national Monetary Fund.

Very often, our representatives attend 
the international conferences. But they do 
not have the sense of the House. There
fore, I expect that a comprehensive discus
sion on this subject should be taken up.

Lastly, during the last session, I was my
self permitted to initiate a discussion in the 
House on the Maharashtra-Karnataka 
border dispute. I withdrew my motion 
when it was suggested that some time 
should be given to the Government to con
sider the proposition. I earnestly request


